
RATIFIED MINUTES OF MEETING No.2U15 OF NORMS COMMITTEE-I(DES.! SECTION) HEID ON

06.01.2015

Please Note

(i) lt is informed that Shri Priya Ranjan / Shri S. Muthu Kumar, are no longer working as

FTDO in DES-I Section. As such, it is advised that e-mails / letters may not be
' addressed in their name.

(ii) ln certain cases the decision of the Norms Committee refers to the Recommendations

/ Observations / Deficiencies received from the concerned Technical Authority.
Wherever applicable, a scanned copy of such document has been placed at the end of
the Minutes, in running serial orders. The concerned firm may go through the same

and respond accordingly.

(iii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred

to by the concerned firm and may be responded accordingly.

The meeting No. 21/15 of the Norms Committee (NC-l) for the licensing year 2014-2015 was

held on 06.01.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of

Foreign Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-

4) of Foreign Trade Policy 2OO9-20t4 / Handbook of Procedure Volume-|. The following

Members of the Committee were present in the meeting: -

I -The Committee considered the individual cases of the aqendo of this meetino oenerated throuoh

the online svstem of NlC. The decisions token thereon ore as under:
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Decision: The Committee noted that reply dated 21.1L.2Ot4 has been sent to MSME on

L5.L2.2OL4 and decided await comments.

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwaril.A 476 23063321 DHl′ U.B.

2. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146

Mobile 9871178714

DGFL U.B.

Case No.:10/8/80‐

ALC2/2013

Party Name: BANCO

PRODUCTS(!NDIA}
LIMITED

:s deferred to 17.02.2015.
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Meet No/Date:21/80-
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firm haS not rep‖ ed tO reminder dated 18.12.2014 and

No/Date:21/80-

.01.2015

Lic.No/Date:3410037482

:oLlsolos1loo22olAML4| Falzaloao/ooo8o/AM14/ l2s.o7.2Or3

Decision : The committee decided to ratifo the norms based upon the DHI Note No. 3(62)/2013
(B) dated December 2014. Copy of the note to be sent to firm and RA.

may take necessary action accordingly.

Meet No/Date:21/80- Status:

IALC2/2014 Deferred
106.01.2015

:oLl8olo50lo0213/AM 14 I l:o5 lB loao lootlo / AML4I

: The Committee noted that the firm has not replied to the final reminder dated
18.12.2014 and decided to await reply.

is deferred to 17.02.2015.

Meet No/Date:21/80- Status:

IALC2/2014 Deferred
106.01.2015

:The Committee noted that reply dated 22.12.2014 has been sentto DHl on 29。 12.2014

nd decided to await comments.
is deferred to 17.02.2015。

Party Name: L&T - MHI lMeet No/Date:2L/80-
TURBINE GENERATORS   IALC2/2014

06.01.2015

: The Committee noted that firms reply dated 27.77.2074 has been sent to DHt on
4.LL.2OL4 and decided to await comments.

1鷲嬌躙
°

IALC2/2014
106.01.2015

Case No.:15l13lAO-

IALC2ノ2013

Party Name:ANUPAM― MHI
INDUSTR!ES L!MITED

ICase No.:8ノ 13ノ80¨

IALC2ノ2013
Party Name: BORG

WARNER EMISS:ONS
SYSTEMSIND:A PhrT.LTD

汗
ll'III:「

/23/80‐ Parw Name:TIL LIMITED

1施
胤∬
20/80¨

is deferred to 17.02.2015。

No,:11/8ノ 80‐

IIIl月じ。50/00442/AM14/

ｍ
一陥



Case No.:3ノ 20ノ80‐
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: The Committee noted that firms reply dated 2L.7L.2OL4 has been sent to DHI on
.4.1L.2OL4 and decided to await comments.
is deferred to 17.02.2015.

Party Name: ALSTOM lMeet No/Date:21l80-
TRANSPORT r N DrA Lr M |TED IALC2/ 2OL4

: The Committee noted that reply dated 13.10.2014 has been sent to DHI on2L.LO.2O!4
decided to remind the DHI.

is deferred to 17.02.2015.

Meet No/Date:21/80‐

ALC2/2014

06.01.2015

Decision : The Committee noted that the firm vide its letter dated 28.10.2014 has sought time for
reply to the deficiency letter dated 30.06.2014 and decided to grant time to the firm.
is deferred to 17.02.2015.

Party Name: SATWA lMeet No/Date:21/80-
ETECH INDIA PRIVATE I,ALCZIaOL 

Decision : The Committee noted that the firm has not replied to the reminder dated 18.12.2014

decided to issue final reminder to the firm.
is deferred to 17.02.2015.
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Case No.:68ノ 3ノ80‐

ALC2/2014

ICase No.:44ノ 3ノ80¨

IALC2/2014

Party Name:DYNAMATIC
丁ECHNOLOG!ES LIMITED′

Case No.:39/23ノ 80¨

ALC2ノ 2013
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iCase is deferred to L7.02.2015.

Case No.:5ノ 3/80‐ALC2/2014

may take necessary action accordingly.

Meet No/Date:21/80-

Meet No/Date:21/80‐

IALC2/2014
106.01.2015

Party Name:POWERWIND
L!M!TED

Party Name:THERMAX LTD.′

ALC2/2014

06.01.2015

Case No.:32ノ 3ノ80-

latczlzora

:01/80/050/00043/AM15/ 鵬‰げ∞3“ハMl″ 躇肥ヅmン5759「
~

Decision : The Committee noted that the firm has not replied to the final reminder dated
l2.tt.20l4 and decided to reject the case with the direction to the firm to pay the applicable

duty with interest.

RA may take action accordingly.

Party Name:HITAISHi KK

MANUFACTURING
COMPANY PRIVATE

Lic. No/Date:02 10199203 | Oefer
:0L180/0so/00023/AM 1s / l:02 lzal UOIOO18o/AM t4 / l?3..OL.I}L4 Date:17.02.2015

r : The Committee noted that the firm vide its letter dated 2L.tL.2Ot4 has sought
n of time for submitting reply to the deficiency letter dated 07.1O.20L4 and decided to

the same.
se is deferred to 17.02.2015.

Patty Name:PoLY

MED!CURE LTD.

Decision : The committee decided to ratify the norms based upon the C & pC Note
1/106/2009-PC― !l dated 15.12.2014.Copy ofthe nOte tO be sentto the firnl and RA.

may take action accordingly.

Case No.:12ノ 3ノ80-

ALC2l201.4
Meet No/Date:21/80‐

Case No.:39ノ 12ノ80¨

ALC2ノ2014 ALC2/2014

06.01.2015

lParty Name: ALPTNE COTLS

: The committee decided to ratify the norms based upon DHt Note No. 3 (51)/14-TSW

No/Date:21/80-

:Ei.l SI{ARMA
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:04/24/040/00254/AM14/

: The committee decided to ratify the norms based upon the DIPP Note No. LZILIZOLS-
7/16 dated 06.01.2015′ as under:

1. Word "Relevant" may be prefixed with the description of import items at Sl.

Nos. 1 to 12.

2. Taking clue from SION C-1175, quantities of import items at Sl. No. L to t2
may be allowed as 1.01 Kgs./Kg. content in the export products.

3. Quantities of import items at Sl. No. 13 to 25 may be allowed on net to

net basis with accountability clause.

may take action accordingly.

111):昴。50/00057/AM15/ll措)ili040/00457/AM14/1::i:」

`III「

:°510380277
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FRLA F‖ e     〕454/AM14/5/IЮ5/24/040/00454/AMlZ

Defer
Date:17.02.2015

17

Decision : The firm's representative, Shri H.S. Walia, General Manager (Commercial) have

attended the 'Personal Hearing' on 19.08.2014. The Chairman, NC-l has explained him the
necessity of furnishing a certificate from the duly authorised officer of the Directorate General of
Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of lndia, to the effect

the said imported goods are required for petroleum operations. The said firm representative
for furnishing the aforesaid and sought time. The Committee considered his request and

him to furnish the requisite document at the earliest for consideration of firm's request
nd decided to send reminder to firm. The Committee also noted that M/s GE lndia lndustrial
ate Ltd. was issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in

with petroleum operations. ln this regard, the firm was requested to produce an

Essentiality Certificate issued by the Directorate General of Hydrocarbons. it is noticed by the

that the firm has produced the said Essentiality Certificate dated 04.02.2014 issued

by the Directorate General of Hydrocarbons.

Committee decided to reiterate its decision and also decided that this position should be

entioned in the reminder to the firm.

is deferred to 17.02.2015.

Meet No/Date:21/80‐

latczlzoll,
06.01.2015

Defer
Date:17.02.2015

Decision : The Committee noted that comments from C & PC are awaited and decided to remind

ALC2/2014

06.01.2015

L:c.No/Date:0410155295

17.02.2014

Case No.:46/3ノ80‐

IALC2/2014

Party Name:BOT:LO:L

T00LSIND:A PVT
LTD{FORMERLY BAKER

Meet No/Date:21/80‐

Case No.:4/3/80¨

ALC2ノ2014
Party Name:MOTHERSON
SUM:SYSTEMS LTD.′

he C&PC.

sHARMA
F ceneral

M躙轟瀾難鮒



is deferred t0 17.02.2015。

Case No.:5■ノ3ノ80‐
ALC2ノ2014

Patt Name:BOYSEN

11):l}。50/00062/AM15/ll[)i賄 040/00493/AMlLI:り::」

`III「

:°5103805071::t117.02.::::

Meet No/Date:21/80-

ALC2/2014

06.01.2015

ision : The Committee noted that comments from MSME are awaited and decided to remind
MSME.

is deferred to 17.02.2015.

Party Name:TOSHIBA   IMeet No/Date:21/80- Status:

ISW POWER SYSTEM   IALC2/2014 Deferred
PRIVATE LIM:TED 06.01.2015

Decision : The Committee noted that comments from DHI are awaited and decided to remind the
DHI.

:s deferred to 17.02.2015.

Meet No/Date:21/80- Status:
ALC2|2074 Deferred
106.01.2015

'ecision : The Committee noted that reply dated 11.11.2014 has been sent to MSME on
7.LL.20t4 and decided to await comments.
se:s deferred t0 17.02.2015.

Meet No/Date:21/80-

IALC2/2014
106.01.2015

蹴精
34∞瑯5

:oL / 80 / }so I ooo4L I AML' I lsa I 2a / Oao / 00286 / AM74 I
Decision : The committee decided to ratify the norms based upon DtPP Note No. L2/L/2OLS-
'/22 dated 06.01.2015′ as under:

1. Word "Relevant" may be prefixed with the description of import items at Sl. Nos. 1 to 14
&2Oto27.

2. Quantities of import items at Sl. No. 1 to 8 may be allowed as 1.05 Kgs./Kg. content in
the export products.

3. Quantities of import items at Sl. No. 9 to 12 may be allowed on net to net basis as
claimed by the firm.

4. Quantities of import items at Sl. No. 13 & 14 may be allowed as
content in the export products.

1.05 Kgs./Kg.

5. Quantities of import items at Sl. No. 15 to 19 may be allowed as applied for i.e. 3.52 MT,

Case No.:1ノ 26ノ80‐
|,ALCal2Ot3

Case No.:1413/80-

IALC2/2014

Party Name:BANGALORE
VALVES PVT.LTD.′

Date:17.02.2015

Case No.:30/3ノ80-

ALC2/2014
Party Name:V‖ AY TANKS&
VESSELS LIMITED

11.8M■ 6.102 MT′ 7.2M丁 &7.2 MT respect市 ely.

“
1棚 跳 5¨∞ η AM聟 1粉‰ 4¨餌 対 AMl″

F:le

/AM14/ .02.2015
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6. Quantities of import items at Sl. No. 20,22 to 25 & 27 may be allowed as

Kgs./Kg.cOntent in the export products.

7. Quantity ofimpOrtitem at Sl.No.21

export products as clairned by the firm.

8. Quantity ofimpOrt item at Sl.No.26

export products as claimed by the firm.

RA may take action accordingiy。

may be allowed as 1.013 Kgs./Kg. content in the

may be allowed as 1.028 Kgs./Kg. content in the

reminder dated

Decision : The Committee noted that the firm has not replied to the final reminder dated
L3.77.2074 and decided to reject the case with the direction to the firm to pay the applicable

duty with interest.

RA may take action accordingly.

Party Name:OMEGA
iCEHILL PR!VATE L!MITED

:17.02.2015

Decision : The Committee noted that the firm has not replied to the final
18.L2.20L4 and decided to await reply.
is deferred to 17.02.2015.

: The committee decided to ratify the norms based upon C & PC Note NO.

1/103/2011‐ PC‐ll dated 23.12.2014.CopY Ofthe note to be sentto the firrn and RA.

RA may take action accordingly.

Meet No/Date:21/80- Status:
DeferredALC2/2014

06.01.2015

LicoNo/Date:0410156079

:otl 8o/o5o/00049/AM 1 sl l:oa/ 2a/o4o/oo27 9 I AML4 I lLL.o3.2or4 :17.02.2015

: The Committee noted that comments from DHI are awaited and decided to remind the

Case No.:33ノ 3/80‐

latczlzou
Panv Name:ZENITH
PRECIS:ON PVT LTD.′ ALC2/2014

06.01.2015

Case No.:57ノ 3ノ80‐

ALC2ノ 2014
Party Name:STERICAT

GUTSTRINGS PVT.LTD. ALC2/2014

Case No.:38/3ノ 80‐

latczlzotq
Party Name:STANADYNE
AMALGAMAT!ONS PVT.

Case is deferred to 17.02.2015.

No/Date:21/80‐

F‖ e

γ24/040/00446/AM14/

No.:55ノ3ノ80‐ No/Date:21/80-

No/Date:21/80-

i嘱轟照欄『i職面ihistlyヴ COmmqlq?
も尋ふb道籠聯uHI、 ew Ddh卜
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:oLl 80 I oso 100082/4M 1 sl l:oal 2al o4ol oo284/ AML4I l,L2.o3.2oL4

: The Committee noted that the firm has not replied to the final reminder dated
8.12.2014 and decided to await reply.

is deferred to 17.02.2015.

: The Committee noted that the firm has not replied to the final reminder dated
L2.2OL4 and decided to await reply.
se is deferred to 17.02.2015.

Party Name: CLYDE lMeet No/Date:2L/8O-

: The Committee noted that the firm has not replied to the reminder dated 12.11.2014
nd decided to issue final reminder to the firm.
se is deferred to 17.02.2015.

Party Name: NITIN FIRE lMeet No/Date:21l80-

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014
decided to issue final reminder to the firm.
is deferred to 17.02.2015.

Case No.:4/9/80- iParty Name: FUTURE iMeet No/Date:2L/8O-

Decision : The Committee noted that application of the firm has been sent to MSME on
L2.LL.20L4 and decided to await comments. Case is deferred to t7.o2.2o75.

Ｆ
Ｉ
」
洋
―
―

lCase No.:68/L2l8o-

′

No.:71/3ノ 80‐ Name:AEROTO No/Date:21/80‐

No.:72ノ3/80‐ Name:AEROTO No/Date:21/80‐

1111ノ
:l}050/00195/AM15/鵬

  [l'む
40/00036/AM15/

iort-uN s$ry1

No.:1ノ 9ノ80‐

INDUSTRIES

.LTD′

凛,騨螂磯1職
砧キスIよry Of CtttmerCe
闘解品猟1恥めふ

hi‐ 44
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:じ。50/00318/AM15/ll:)ξ :λ40/00151/AM15/1:サi::.1:]Ii:°
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: The Committee noted that the firm has already sent reply dated 17.12.2014 directly to
DIT and decided to await comments. Case is deferred to 17.02.2015.

Party Name:STERL:TE

TECHNOLOGIES LTD.

: The Committee noted that the firm has already sent reply dated 16.12.2014 directly to
DIT and decided to await comments. Case is deferred to 17.02.2015.

Party Name: SONDEX ltvteet No/Date:21/80-
HEAT EXCHANGERS tNDrA |ALC212074

106.01.2015

: The Committee noted that a copy of the deficiency letter dated 02.09.2014 has again
been sent to the firm on L5.L2.2OL4, as requested by the firm vide letter dated 08.12.2014. The

ittee decided to issue reminder to the firm. Case is deferred to 17.02.2015.

Meet No/Date:21/80-

:17.02.2015

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014

nd decided to issue final reminder to the firm. Case is deferred to L7.02.2075.

Meet No/Date:21/80-

ALC2/2014

06.01.2015

Defer
Date:17.02.2015

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014

decided to issue final reminder to the firm. Case is deferred to 17.O2.2OL5.

Meet No/Date:21/80‐

Case No.:69ノ 12/80‐

ALC2/2014 ALC2/2014

06.01.2015

Case No.:17ノ 12/80‐

ALC2/2014

Case No.:48ノ 12/80‐

:01/80/050/00297/AM15/

ALC2/2014

06.01.2015

Case No.:45ノ 12ノ80¨

ALC2ノ 2014

Panv Name:GEA ECOFLEX

!NDIA PVT.LTD.

Panγ Name:GEA ECOFLEX

IALC2/2014
106.01.2015

lHe rite lnm rite 1由

`.No/Date:0310785694 Pefer

Case No.:51lLzl8o-
ALC2/2014

No/Date:21/80-

.LTD

Direct熱電酬∫邸嗽聯誡増蕊鰯 ]舗7
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Decision : The Committee noted that the firm has not replied to the reminder dated 18.12.2014

and decided to issue final reminder to the firm. Case is deferred to L7.02.20L5.

Party Name:MIM

COMPONENTS
Meet No/Date:21/80-

ALC2/2014

(BANGALORE)P∨ T LttD   06.01.2015

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014
nd decided to issue final reminder to the firm. Case is deferred to t7.O2.2OL5.

Meet No/Date:21/80‐ Status:

letczlzot+ Deferred
06.01.2015

:The Committee noted that reply dated 05.11.2014 has been sentto DIT on 13.11.2014

decided to await comments. Case is deferred to L7.O2.2OL5.

Party Name:BOSCH

LIMITED′

Meet No/Date:21/80-

ALC2/2014

06.01.2015

: The Committee noted that comments from DHI are awaited and decided to remind
Case is deferred to 17.02.2015.

Party Name:VENT:L日 Meet No/Date:21/80-

VALVES tNDtA PRTVATE t,ALC2lzOt4
status:
Deferred

.06.01.2015

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014
nd decided to issue final reminder to the firm. Case is deferred to 17.O2.2OL5.

Case No.:58ノ 12/80‐ tNo/Date:21/80-
ALC2ノ2014 Deferred

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014

Case No.:55ノ 12ノ80‐

ALC2/2014

iCase No.:52/12ノ 80‐

IALC2ノ2014

Pafi Name:STERLITE

TECHNOLOGIES LTD.

Case No.:46ノ 12ノ80‐

ALC2/2014

Case No.:63ノ 12/80‐

ALC2/2014

Party Name:GEA ECOFLEX

IND:A PllT.LttD.

decided to issue final reminder to the firm. Case is deferred to 17.02.2015.

File

724/040/00091/AM15/

7s/ 127.O6.2OL4



ICase No.:53/12/80‐ Panv Name:SARTORIUS
STEDIM IND:A PhlT.LTD.

Meet No/Date:21/80‐

HQ File

:01/80/050/00302/AM15/

Decision : The committee decided to ratify the norms based upon DIPP Note No. L2/U2OL5'
TSW43 dated 06.01.2015, as under:

1. Net weight of 9240 Kgs. may be specified with the quantity of export product.

2. Word "Relevant" may be prefixed with the description of import items at Sl. No 48 , 50 to
54, 88 & 92 to 96.

3. Quantities of import items at Sl. Nos. 50 to 54 may be allowed as 475.4 Mtrs., 96.3

Mtrs., 113.5 Mtrs. , 45.4 Mtrs. & L24.6 Mtrs. respectively inclusive of 2 % wastage.

4. Quantity of import item at Sl. No. 88 may be allowed as 140.8 Mtrs. inclusive of 2 %
wastage.

5. Quantities of import items at Sl. Nos. 92 to 95 may be allowed as 218.3 Mtrs., 61.7

Mtrs., 33.7 Mtrs. & 149.9 Mtrs. respectively inclusive of 2% wastage.

5. Quantity of import item at Sl. No. 96 may be allowed as 505 Kgs. as 1.05 Kgs./Kg.

content in the export products.
7 . Rest of the import items may be allowed on net to net basis with accountability clause.

may take action accordingly.

1脚…

Decision : The Committee noted that the firm has not replied to the reminder dated 12.11.2014

and decided to issue final reminder to the firm. Case is deferred to L7.02.2oL5.

: The Committee noted that the firm has not replied to the reminder dated L2.LL.20L4

decided to issue final reminder to the firm. Case is deferred to 17.02.2015.

Meet No/Date:21/80- Status:

ALCL|2OL4

106.01.2015

Defer
Date:17.02.2015

Decision : The Committee noted that comments from DHI are awaited and decided to remind the

1粉  [幅0/。0089/AM15/  1::i肥 4111i:°
710105463

IALC2/2014
106.01.2015

Case No.:8ノ 12ノ80-

ALC2/2014

Party Name:ANG!PLAST

PRIVATE L:MITED

Case No.:10/12/80‐

ALC2ノ2014

Party Name:B10‐ TECH

IVIS10N CARE PVT.LTD

Date:17.02.2015

Case No.:22ノ 12/80-

ALC2/2014

Panv Name:TAKRAF
!ND!A PRIVATE LIMITED

DHl. Case is deferred to 17.02.2015.

≧、

17.02.2015

No/Date:21/80‐

F‖ e

.07.2014



Case No.:47ノ 12/80‐

ALC2ノ2014

Patty Name:M.J.GROUP

2

Meet No/Date:21180-

Decision : The Committee noted that reply dated 04.11.2014 has been sent to MSME on
14.77.20L4. The committee also noted that replygiven byfirm is not properand complete and

to issue reminder to the firm to provide complete and proper reply. Case is deferred to
17.02.2015.

: The Committee noted that the firm has not replied to the reminder dated 13.11.2014
decided to issue final reminder to the firm. Case is deferred to 17.02.2015.

49
HQF‖ e,。

50/00273/AM15/llt)f]ib40/00138/AM15/1::||)14:lli:°
5103894521::[:17.02.2015

: The Committee noted that MSME has given its comments vide Note No. 3O(L32],12O14-
ME dated 08.12.2014 and decided to further de‖ berate upon these comments. Case is deferred

to 17.02.2015.

Party Name:CAMFIL A!R

FILTRAT10N IND:A PN/T.

LTD.

:丁he Committee noted that the firm has intimated vide letter dated 27.11.2014 that

have surrendered the Advance Authorisation and the committee decided to close this case.

may take action accordingly.

Case No.:21ノ 12/80‐ Patt Name:POLY MED:CURE
LttD.

Meet No/Date:21/80-
ALC2/2014 ALC2|2OL4

106.01.2015

,11駆:)。50/00270/AM15/
RLA F‖e

:05/24/040/00118/AM15/

decided to ratify the norms based upon C & pC Note No.
75.72.2074. Copy of the note to be sent to the firm and RA.

購‖幣
Ю舅∝
"・
11~

: The committee

IALC2/2014

106.01.2015

lCase No.:65/t2l80-
ALCa|2OL4

Party Name:ZENITH
PRECIS10N PW LTD。′ latczlzot+

106.01.2015

Case No.:24ll2l8O-
ALC2|2Ot4

Party Name:GLOBE HI―

FABS latczlzot+
106.01.2015

Case No.:29ノ 12/80-

ALC2/2014 latczlzott
106.01.2015

1/106/2009‐ PC―|l dated

No/Date:21/80-

File

' /241 O4O I olToe I AML' I lOt .Ot .zOt+

No/Date:21/80-

No/Date:21/80-

PARVEEN SHARMA

MM鮒



η
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lne ,ay take action accordingly.

Case No.:30/t2l80-
IALC2ノ2014

Party Name:B10‐ TECH Meet No/Date:21/80‐

VIS10N CARE PVT.LTD

Case No.:6ノ 12/80‐

ALC2/2014

sion : The Committee noted that the firm has not replied to the reminder dated 12.11.2014

decided to issue final reminder to the firm. Case is deferred to 17.02.2015.

Party Name:DAEWON
rNDrA AUTOPARTS PVT tALC2l2Ot4

:17.02.2015

:The Committee noted that the firm has intimated vide letter dated 24.12.2014 that

have surrendered the Advance Authorisation and the committee decided to close this case.

RA may take action accordingly.

Meet No/Date:21/80-

ALC2/2014

06.01.2015

54111サ :l}。50/00256/AM15/  鵬  [1'b40/00221ノAM14/  1::i服4111i:°
410158959

: The committee decided to ratify the norms based upon DHI Note No. 3(74)/14-

Bl/254 dated 18.12 .2OL4. Copy of the note to be sent to the firm and RA.

RA may take action accordingly.

Paty Name:POLY MEDICURE Meet No/Date:21/80‐

LTD.

: The committee decided to ratify the norms based upon C & PC Note No.

L5.L2.2OL4. Copy of the note to be sent to the firm and RA.1/106/2009-PC― |l dated

RA may take action accordingly.

IALC2/2014
106.01.2015

LicoNo/Date:3110064547RLA F‖e

:31/83/040/00097/AM15/

Case No.:7ノ 12ノ80・

lttczlzorl.
Party Name:DAEVVON:NDIA

AUttOPARTS PVT LTD

Case No.:19/12/80‐

lttczlzoll

:01/80/050/00268/AM15/ 膳  [‰40/00165/AM15/  1」 fill11:lli:°
510389660

IALC2/2014
06.01.2015

Case No.:40/12/80‐

ALC2/2014

1111サ
:5。50/00289/AM15/

Meet No/Date:21/80-

Date:17.02.2015

56

11.07.2014

File

ソAM15/

No/Date:21/80-

TD

File

γAM14/

PARVEEN SHARMA

剛|:電器齢驚l露
:[(管IRttξ常
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Decision : The Committee noted that the firm reply dated 10.12.2014 has been sent to MSME on
L8.L2.20L4 and decided to await comments. Case is deferred to L7.O2.ZOLS.

Case No.:54ノ 12/80…

letczlzott
Party Name:SARTOR:US

STEDIM!NDIA PVT.LTD. ALC2/2014

06.01.2015

HQ File

:01/80/050/00303/AM15/

Decision : The committee decided to ratify the norms based upon DIPP Note No. L2/L|2OLS-
7/57 dated 06.01.2015,as under:

Net weight of 5000 Kgs. may be specified with the quantity of export product.
word "Relevant" may be prefixed with the description of import items at sl. No 1 , 4, s,6
to 9,20 to25,27 &29.

3. Quantities of import items at Sl. Nos. 1, 4 & 5 may be allowed as 1097 Kgs., 38.9 Kgs. &
869.9 Kgs. respectively as 1.05 Kgs./Kg. content in the export products.

4. Quantities of import items at Sl. Nos. 6,7, 8 & 9 may be allowed as 171.4 Mtrs., 51 Mtrs.,
71.4 Mtrs. & 12.3 Mtrs. respectively inclusive of 2o/owastage.

5. Quantities of import items at sl. Nos. 20,2L,22,23,24 & 25 may be allowed as 295.G
Kgs., 3.05 Kgs., 46.92 Kgs., 191.8 Kgs., 102 Kgs., & 01.6 Kgs. respectively 1.02 Kgs./Kg.
content in the export products.

6. Quantities of import items at Sl. Nos. 27 & 29 may be allowed as 42.8 Mtrs. each
inclusive of 2 % wastage.

7. Total quantities of import items at Sl. Nos.51to 65 put together may be allowed as 47
Kgs.

8. Rest of the import items may be allowed on net to net basis with accountability clause.

may take action accordingly.

Party Name:D00WON Meet No/Date:21/80-
ELE(IRONiCS:ND:A
PRIVATE LIM!TED′

ALC2/2014

06.01.2015

1粉f‰40/00136/A↓ ::' liT:|),4:]:i:°
710105701

581111サ

:場。50/00254/AM15/

591麗

月5。50/00269/AM15/llt)f糀。/。。167/AM15/

RLA F‖e

:04/24/040/00094/AM15/
Lic. No/Date :041015897g I Oefer
L5.O7.2OL4 iDate:17.02.2015

Decision : The Committee noted that the firm reply dated 17.12.2014 has been sent to DHI on
22.72.2oL4 and decided to await comments. case is deferred to 77 .02.2or5.

Meet No/Date:21/80-

IALCZ/2014
106.01.2015

: The Committee noted that comments from C & PC are awaited and decided to remind
&PC. Case is deferred to 17.02.2015.

Lic.No/Date:0510389733

16.07.2014

Meet No/Date:21/80-

IALC2/2014

Defer

Date:17.02.2015

Case No.:5ノ 12/80‐

ALC2/2014

ICase No.:2oノ 12/80‐

IALC2ノ2014
Patt Name:POLY
MEDICURE LTD.

Case No.:■ 4ノ12/80‐

latczlzot+ 「惜w側録
A

06.01.2015

No/Date:21/80-

留問職鞭闘R脚



〕/

:Olサ80/050ノ00263/AM15/ ~|:1)[‰。/。。1。5/AM15/  li:i:り

`III「

:°410159036

621111サ

:じ050/00313/AM15/ll廿 )[]λ40/00095/AM15/

)ecision : The committee decided to ratify the norms based upon DHI Note No. 3(124)/14-TSW

811227 dated 04.12.2OL4. Copy of the note to be sent to the firm and RA.

RA may take action accordingly.

: The Committee noted that the firm reply dated 17.12.2014 has been sent to DHI on

.01.2015 and decided to await comments. Case is deferred to 17.02.2015.

Party Name:XY「ELIND:A

PVT.LttD.

Meet No/Date:21/80-

ietczlzotq
106.01.2015

Decision : The Committee noted that the firm has

L3.77.2OL4 and decided to issue reminder to the firm.

日coNo/Date:3110064592 1Defer
23.07.2014 Date:17.02.2015

not replied to the deficiency letter dated

Case is deferred to L7.O2.20L5.

Meet No/Date:21/80-

te:17.02.2015

: The Committee noted that the amendment sheet received from RA on 21.10.2014 has

n sent to DHI on 18.12.2014 and decided to await comments. Case is deferred to 17.02.2015.

路  [:'040/00089/AM15/1ilill:4111i:3110064601

: The Committee noted that the firm has not replied to the reminder dated 18.12.2014

decided to issue final reminder to the firm. Case is deferred to 17'02.2015.

EEN SHARMA
rector ceneral

繭i嶋職締

Defer

Date:17.02.2015

Case No.:15lt2l8}-
ALC2l2Ot4

Case No.:64/12/80‐

ALC2/2014

Case No.:59ノ 12/80‐

latczlzott
Party Name:THERMAX
LTD.′ ALC2/2014

06.01.2015

Case No.:51lt2l80-
lerczlzotq

Party Name: WMI
KONECRANES:ND:A LttD ALC2/2014

06.01.2015

Case No.:34ltzl80-
ALC2l2OL4

Party Name:BOT:L OIL

T00LS:ND:A PNrT

LTD(FORMERLY BAK[R
101L

:01/80/050/00283/AM15/ Date:17.02.2015

Name:D00WON No/Date:21/80-

!ND:A

LIM:TED′

No/Date:21/80-

1111ノ
:l)050/00310/AM15/ll:)[]ib40/00090/AM15/

1麗月じ050/00264/AM15/lli)[糀。/。∞93/AM15/
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: : The firm's representative, Shri H.S. Walia, General Manager (Commercial) have
ed the 'Personal Hearing' on 19.08.2014. The Chairman, NC-l has explained him the

of furnishinB a certificate from the duly authorised officer of the Directorate General of
Carbons in the Ministry of Petroleum and Natural Gas, Government of lndia, to the effect

the said imported goods are required for petroleum operations. The said firm representative
for furnishing the aforesaid and sought time. The Committee considered his request and

him to furnish the requisite document at the earliest for consideration of firm's request
decided to send reminder to firm. The Committee also noted that M/s GE lndia lndustrial
Ltd. was issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in

with petroleum operations. ln this regard, the firm was requested to produce an
Certificate issued by the Directorate General of Hydrocarbons. lt is noticed by the
that the firm has produced the said Essentiality Certificate dated 04.02.2014 issued

the Directorate General of Hydrocarbons.

Committee decided to reiterate its decision and also decided that this position should be
in the reminder to the firm.

is deferred to 17.02.2015.

RLA File

:11/24/040/00006/AM15/
te:1110028052

1.07.2014 :17.02.2015

: The Committee noted that comments from DHI are awaited and decided to remind
Case is deferred to 17.02.2015.

Meet No/Date:21/80-

ALC2/2014

06.01.2015

: The Committee noted that comments from MSME are awaited and decided to remind
MSME. Case is deferred to 17.02.2015.

: The committee decided to ratify the norms based upon c & pc Note No.
46011/106/2009-PC― ll dated 02.01.2015.CopY Ofthe note to be sentto the firm and RA.

Ｄｉ

Ｍ

COMMERC:AL ENGINEERS
&BODY BUILDERS
COMPANY′ LTD.

:01/80/050/00319/AM15/

諄躙
12/80- IPartyName:DAYCO

「 w∬
RANSMSSON

RA may take action accordingly.

No.:70/12/80‐ No/Date:21/80-

γAM15/ .02.2015

No.:37ノ12ノ80‐ Name:POLY No/Date:21/80-
LTD。

File

いM15/

File



Case No.:2ノ 12ノ80‐

lfuLczl2ot4

Parw Name:MUNJAL
AUTO INDUSTRIES

》

711111サ
:じ。50/00478/AM15/llり )[li。40/00201/AM15/1思:IIl14:]:〕

:°7101066271::[:17.02.2015

Decision : The Committee noted that RA Vadodara has not sent hard copy of the application
inspite of reminder dated 07.10.2014 and decided to again remind the RA to forward hard copy

the application. Case is deferred to L7.O2.2O15.

Defer
Date:17.02.2015

: The Committee noted that RA Vadodara has not sent hard copy of the application
RA to forward hard copynspite of reminder dated 07.10.2014 and decided to again remind the

the application. Case is deferred to L7.O2.2O15.

Meet No/Date:21/80‐ Status:

IALC2/2014
106.01.2015

: The Committee noted that hard copy of the application has not been received and

to intimate RA Bangalore to forward hard copy of the application. Case is deferred to
17.02.2015.

The Committee decided to request the firm to provide information as per (Shri Nand

of the note to be sent to theSDC))DiPP Note No.7/59/2014‐丁SW dated 09。 12.2014.Copy

. Case is deferred to 17.02.2015.

Meet No/Date:21/80-

RLA F‖e I
:o2l 2a I oao lool 1slAM 1sl i0s.0s.2014

The Committee noted that application of the firm has been sent tO MSME ON

a copy of the5.!L.2OL4. As requested by TA, MSME, the committee decided to again send

pplication to MSME as the copy was incomplete. Case is deferred to L7.O2.2Ot5.

ALC2/2014

06.01.2015

:01/80/050/00251ノAM15/跡flテ餌。/00212/AM15'li:i肥4:]:i:3410040442 Date:17.02.2015

Case No.:3ノ 12ノ80‐

lttczlzou
Party Name:PENTA:R

IVALVES AND CONTROLS

INDIA PVT.LttD.

ALC2/2014

06.01.2015

Case No.:2ノ 21/80‐

ALC2/2014

Party Name:SARTORIUS

STEDIM INDIA PVT.LTD.

Case No.:2ノ 18ノ80‐

latczlzou ALC2/2014

06.01.2015

ICase No.:1ノ 18/80‐

IALC2ノ 2014

Pafi Name: KYOCERA

CTC PREC:S10N T00LS

PR!VATE L:M:TED

ALC2/2014

06.01.2015

:01/80/050/00432/AM15/ Date:17.02.2015

No/Date:21/80-

No/Date:21/80-

1111サ
:じ。50/00252/AM15/ll:)flテ餌0/。。228/AM15/

Name:IN TRANS No/Date:21/80-

PARVEEN SHARMA

l峨驚1欄絆
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梓耀
18/80-

lmf辞
『
Ⅳ圧LINE Meet No/Date:21/80- Status:

latczlzot+ Deferred
106.01.2015

: The Committee noted that hard copy of the application has not been received and
to request RA Calcutta to provide hard copy of the application. Case is deferred to

17.02.2015.

Meet No/Date:21/80-

Lic.No/Date:0510391366
75 l:0L/80/0s0l0035e/AM1s/ l:o'lzalOaolooz}7 / AML'/ lza.os.zota

The committee decided to ratifo the norms based upon c & pc Note
11/106/2009-PC― ll dated 02.01.2015。 Copy ofthe note to be sentto the firm and RA.

RA may take action accordingly.

Status:
Deferred

: The Committee noted that hard copy of the application has not been received and
to request RA Calcutta to provide hard copy of the application. Case is deferred to

17.02.2015.

::lサ80/050/004'7/AM15/11:)f]λ40/00331/AM15/1:じ i盟4:]:i:°
5103918101::I:Lフ

.。2.2015

ll湯

サ:Ъlir21ノ
80‐ Status:

Deferred

~卜

滉M21/80‐ 「窒!よ鶏Ъ∬躙′
1笛整蛍1漁
…
屏
鮮

・ 1駆じ050/00480/AM15/腸鶏 40/002呵AM15/[:糊雷
Ю
・
m"∝8睡

17Ю22015

: The Committee noted that hard copy of the application has not been received and
to request RA Chandigarh to provide hard copy of the application. Case is deferred to

17.02.2015.

Decision:The cOmmittee noted that hard copy of the app‖ cation has nOt been received and
to request RA Bangalore to provide hard copy of the application. Case is deferred to

「滉躙15/80o 田詰器
Ⅳ

ALC2/2014

06.01.2015

詳躙
21/80‐

17.02.2015.

γAM15/

Name:ISGEC HEAVY No/Date:21/80‐

No/Date:21/80-

1111サ
:ル。50/00481/AM15/

DЮ a。‰留:R盤i辞籠慰n.測e
Mttt%督
8駆T鯛:11臀7



Case No.:3/21ノ80‐

ALC2ノ2014

Panv Name:ISGEC HEAVY
ENGINEERING L!M!TED

Meet No/Date:21/80‐

IALC2/2014

106.01.2015

791器

月5。50/00479/AM15/
RLA ttb        l日 C.No/DateЮ 510392239 1Defer

:osl23lo4oloo3g2lAM1sl ll02.L2.2014 loate:5'|::i盤.1:lli:°

5103922391::覧

:17.02.2015

‐The Committee noted that hard copv of the application is being sent to DHI. Case is

to 17.02.2015.

Decision: The Committee noted that the firm has submitted a reply dated 15.10.2014 which was

received on 29.L2.2O14. The committee further noted that the firm has enclosed a copy of
documentary evidence issued by Ferro Gilan Complex co. dated 17.03.2007.|t was noticed that this

very document was earlier submitted by the firm in support of the Advance Authorisation No.

05L0196934 dated 28.12.2006, on the basis of which the norms were ratified in the Norms

Committee Meeting held on 13.05.2014. lt was also noticed that this very document does not

indicate that the firm has supplied two nitrogen plans. As such the same cannot be made applicable

to the Advance Authorisation under consideration. The committee decided to request the firm to
submit documentary evidence in support of their claim for this Advance Authorisation.

Case is deferred to L7.02.2OL5.

Decision: The Committee noted that a copy of the e-mail dated 18.11.2014 alongwith the drawings

have been sent to DHI on L5.L2.2O14 and decided to await comments. Case is deferred to

77.O2.20L5.

Decision: The Committee noted that the reply sent to DIPP on 18.12.2014, is a repetition of earlier

reply dated O7.10.2Ot4, which is not complete and proper. The committee decided to issue

reminder to the firm to provide complete and proper reply. Case is deferred to L7.O2.2OL5.

S.No.515

Case No.A/R-70 M/s. Gastek

Engineering (P)

Ltd., New Delhi

HQFoNo.01/80/050/00509/AM07/DES.: Lic.No.&date

Meeting No.21l15 RLA′ No.05/24/040/00346/AM07 0510188500

dt.08.08.2006Date:06.01.2015 Request for revision of norms

S.No.516

Case Noo A/R‐81 M/s. Hari

Machines Ltd.,

Sundergarh,

Orissa

HQFoNo.01/80/050/00233/AM13/DES。 | Lic.No.&date

Meeting No.21115 RLA′ No.23/24/040/00001/AM13 2310003202

dt.10.07.2012Date:06.01.2015 Request for fixation of norms

S.No.517

Case Noo A/R-147 M/s. Fenix

Process

Technologies Pvt.

Ltd., Pune

HQF.No.01/80/050/00135/AM14/DES.: Lic.No.&date

Meeung No.21/15 RLA′ No.31/83/040/00013/AM14 3110058143

dt.30.04.2013Date:06.01.2015 Request for revision of norms

14

PARVEEN SHARMA

詔峨驚1欄締



S No 518

Case No A/R-149 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No 01/80/050/∞083/AM14/DES I Lic No&date

Mee■ng No 21/15 RLA′ No 07/24/040/00503/AM13 0710094700

dt 08 04 2013Date:06012015 Ratifications of norms

Decision: The Committee noted that the firm has not replied to the reminder dated 12.11.2014

issued directly by MSME to the firm and decided to issue final reminder to the firm.
Case is deferred to 17.O2.2O1s.

S.No.519

Decision: The Committee noted that the firm has not replied to the reminder dated 12.11.2014
issued directly by MSME to the firm and decided to issue final reminder to the firm.
Case is deferred to 77.02.2015.

S.No.520

Decision:The Committee noted that comments are awaked from MSME and decided to remind

MSME.

Case is deferred to 17 02.2015.

S.No.521

Decision: The committee decided to amend the norms based upon MSME Note No. 30(14)/13-ME
dated 08.12.2014, for the purpose of regularisation. copy of the note to be sent to the firm and RA.

RA may take action accordinglY

S No 522

Decision: The committee noted that the firm has not replied to ttre ieminder oatea rzrL:olq
issued directly by MSME to the firm and decided to issue final reminder to the firm.

Case No A/R‐ 152 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF No 01/80/050/00765/AM10/DESl Lic No&date

Meeung No 21/15 RLA,No 07/24/040/00393/AM10 0710070031

dt 15 02 2010Date:06012015 Ratifications of norms

Case No A/R-41 M/s. Autotech

lndustries (lndia)

Pvt. Ltd., Chennai

HQF No 01/80/050/00068/AM12/DES I Lic No &date

Meeung No 21/15 RLA,No 04/24/040/0∞01/AM12 0410123667

dt 29 04 2011Date:06012015 Request for fixation of norms

Case No A/R-46 M/s VEM

Technologies Pvt

Ltd,Hyderabad

HQF No 01/80/050/00047/AM 14/DES! Lic No&date
Meeung No 21/15 RLA,No 09/24/040/00491ノAM13 0910054874

dt 31 01 2013Date:06012015 Request for revision of norms

Case No A/R-47 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF No 01/80/162/00100/AM 15/DESI Lic No&date
MeeJng No.21/15 RLA′ No 07/24/040/00399/AM 12 0710085276

dt 05 01 2012Date:06012015 Request for fixation of norms

Case is deferred to 17 02 2015

名

PARVEEN SHARMA

Direclo2L留蔀:|:IR早:%磐n・ade
Ministry of Commerce&lndustr/
udyOg Bhawan,New Delhi-11



S No 523

Case No A/R-48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF No 01/80/162/00101/AM15/DES I Lic No&date

Meelng No.21/15 RLA,No 07/24/040/00187/AM09 0710059077

dt 13 08 2008Date:06012015 Request for fixation of norms

S No 524

Case No A/R‐ 49 M/s. Plansee

lndia High

Performa nce

Materials Pvt.

Ltd.,

HQF No 01/80/050/00384/AM14/DES i Lic No&date

Mee■ ng No 21/15 RLA,No 07/24/040/00191/AM14 0710098974

dt 14 10 2013Date:06012015 Request for revision/amendment of
norms

Decision: The Committee noted that the firm has not replied to the reminder dated 12.11.2014

issued directly by MSME to the firm and decided to issue final reminder to the firm.
Case is deferred to f7.02.2OL5.

Decision: The committee decided to amend the norms based upon DIPP Note No. L2/\/2OL5-
TS(49-AlR dated 06.01.2015, as under:

1. Description of export item may be amended as " Vacuum Evaporator Assembly for
Deposition of Metal consisting of Molybdenum Evaporation Boat & Tungsten Metalizing
Coil"

2. Quantity of import item at Sl. No. 1 may be allowed as 1.10 Kgs./Kg. content in the export
item for the manufacture of Tungsten Metalizing Coil as per SION C-227.

3. Quantity of import item at Sl. No. 2 may be allowed as 1.50 Kgs./KB. content in the export
item for the manufacture of Molybdenum Evaporation Boats.

RA may take action accordingly.

Decision: The committee decided to amend the norms based upon DIPP Note No. l2lL/20L5-
TSw53-A/R dated 06.01.2015, as under:

1. Quantity of import item at Sl. No. 10 (Refractory material) may be reduced as 658 MT

and the same may be allowed as 1.02 Kgs./Kg. content in the export items as claimed by

them.
2. Quantity of import item at Sl. No. 12 (Refractory material as per amendment sheet

No.2) may be allowed as 10764 Numbers(96.08 MT) on net to net basis with
accountability clause

S No 525

Case No A/R-63 Reference

received from

AddI. DGFT,

Mumbai of M/s.

Larsen & Toubro

Ltd., Mumbai

HQF No 01/80/050/00512/AM14/DES I Lic No&date

Meeting No.21115 RLA′ No 03/95/039/00704/AM 14 0310762323

dt 18 12 2013Date:06012015 Request for amendment of norms as

per amendment sheet No.2.

RA may take action accordingly.

陸

′|

PARVEEN SHARMA

留
i戚葡揺粥膵
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Decision:The Committee noted thatreply dated 25 11 2014 has been sentto DHl on 30 12 2014 and

decided to await comments

Case is deferred to 17 02 2015

S No 527

Decision: The committee noted that C & PC have directly issued a deficiency letter dated 29.LO.2OL4
to the firm and DGFT has also sent letter dated 03.11.2014, alongwith the deficiency letter, to the
■rm and decided to issue reminderto the■ rm

Case is deferred to 17 02 2015

S No 528

Decision : The Committee noted that the firm vide its e-mail dated 05.01.2015 have intimated that
they have paid the applicable customs duty alongwith the interest and they are not going to attend
the personal hearing

RA mav take action accordingly

S No.529

Decision: The committee noted that the request of the firm has been s"ni to DHt orlJ .1126II ad
decided to await comments

Case is deferred to 17 02 2015

S No 530

Decision: The committee noted that the firm has not replied to tt'E o"r"i*.y-r"tt", *rt"a

:::[if::亀 ]魁1:il:ilil::leremindertothe■
rm       O/

S No 526

Case No. A/R-64 M/s. Larsen &

Toubro Ltd.,

Mumbai

HQF No 01/80/162/00273/AM14/DES I Lic No&date
Meeting No.21l15 RLA,No 03/95/039/00002/AMll 0310583894

dt 16 07 2010Date:06012015 Request for amendment of norms.

Case No A/R-89 M/s. Motherson

Sumi System Ltd.,

HQF No O1/80/050/∞ 541/AM14/DES i Lic No&date
Meelng No 21/15 RLA′ No 05/24/040/00407/AM14 0510377258

dt 27 01 2014Date:06012015 Request for revision/amendment of
norms.

Case No A/R-100 M/s. Bharat

Heavy Plate &
Vessels Ltd.,

Visakhapatnam

HQF No 01/80/050/00073/AM03ノDES I Lic No &date
Meeung No 21/15 RLA No 26/80/040/00042/AM02 2610001898

dt 28 03 2002Date:0601.2015 Request for revLionノ amendment of

norms

Case No A/R-102 M/sL&T― MHPS
Boi!ers Pvt Ltd,

HQF No 01ノ 80/050/00832/AMl1/DESI Lic No&date
Meeung No 21/15 RLA,No 03/95/040/00765/AMll 0310609444

dt 05 01 2011Date:06012015 Request for revision of norms.

Case No A/R-104 M/s. ISGEC Heavy

Engineering Ltd.,

Yamunanagar

HQF No 01/80/050/∞481/AM14/DES i Lic No&date
Meeung No 21/15 RLA,No 05/23/040/00366/AM14 0510373260

dt ll 12 2013Date:06012015 Request for revision of norms.

El



S No 531

Case No A/R‐ 125 M/S BOysen

:ndia Ltd′ Noida

HQF No 01/80/050/00278/AM12/DES I Lic.No&date

Meeing No 21/15 RLA′ No 05/23/040/00186/AM 12 05100299447

dt l1 08 2011Date:06012015 Request for amendment / revision of
norms.

リ

Decision: The Committee noted that the request of the firm has been sent to MSME on 22.12.20L4

and decided to await comments.

Case is deferred to 17.02.2015.

S.No.532

Decision: The committee noted that the firms request dated 15.05.2014 and 25.07.20L4 have been

sent to DHI on 22.t2.20t4 and decided to await comments.

Case is deferred to 17.O2.2OL5.

S.No.533

Decision: The Committee decided to amend the norms on the basis of DHI Note No. 3 (15)/2013-

TSW(B) dated 02.01.2015, for the purpose of regularisation. copy of the note to be sent to the firm

and RA.

RA may take action accordingly.

S.No.534

Decision: The Committee noted that the request ofthe firm has been sent to DHI on 72.12.2014 and

decided to await comments.

Case is deferred to 77 .02.2015.

Case No A/R-126 M/s. Oynamatic

Technologies Ltd.,

(Formerly M/s.

JKM DAE RIM

Automotives Ltd.,

Bangalroe

HQF No O1/80/050/01277/AM07/DES I Lic No&date

Mee■ ng No 21/15 RLA,No 07/24/040/00599/AM07 0710049901

dt 01 02 2007Date:06012015 Request for fixation of norms.

Case No A/R-127 M/s. Bharat

Heavy Electricals

Ltd., Haridwar

HQF No 01/80/050/00394/AM14/DESI Lic No&date

MeeJng No 21/15 RLA′ No 61/24/040/∞ 045/AM14 6110001074

dt 22 10 2013Date:06012015 Request for revision of norms.

Case No A/R-128 M/s. Bharat

Heavy Electricals

Ltd., Haridwar

HQF No 01ノ 80/050/00500/AM13/DES I Lic No&date

Meeung No 21/15 RLA′ No 61/24/040/00050/AM13 6110000908

dt 09 01 2013Date:06012015 Request for revision of norms.



考

Decision:The Commttee decided to amend the norms based upon the DIPP Note No 12/1/2015‐

TSW/129-A/R dated 06 01 2015,as under:

Description Of export item at S: No l may be amended from″ SASOL LTF「

REACTOR TAG No 130-VR-105)(To be Supp‖ ed in 36 parts)″ to   ″SASOL LTFT
REACTOR TAG No 130-VR‐ 105){To be Supplied in 40 parts)″

RA may take action accordinglγ

Decision: The Committee decided to request the firm to provide information as per the DIPP Note

No. 1211/2015-TSW130-A/R dated 06.01.2015, as under:

It is seen that the import item at Sl. No. 1 includes "Straight tubes" & "U bend
tubes". As "U" bend tubes are being imported and not fabricated form straight
tubes, you may clarifi/ as to why the wastage would be more in case of "U" bend
tubes, supported by the wastage details at each stage of manufacture.

Case is deferred to L7.02.2Ot5.

Decision: The Committee noted that the request ofthe firm has been sent to DHI on 22.12.2014 and
decided to await comments.

Case is deferred to f7.02.2075.
)*t *+a

PARVEEN SHARMA

剛鴨僧儲魃 膵

S No 535

Case No A/R-129 M/s lSGEC

Heavγ

Engineering Ltd,

Yamunanagar

HQF No 01/80/050/00065/AM14/DES.| Lic.No.&date

Meeung No 21/15 RLA′ No 05/23/040/00534/AM13 0510350891

dt 08 04 2013Date:06012015 Request for amendment of export

item No. 1 of norms.

S No 536

Case No A/R-130 M/s_iSGEC

Heavy

[ngineering Ltd′

Yamunanagar

HQF No 01/80/050/∞ 576/AM14/DESI Lic No&date

Meetlng No 21/15 RLA′ No 05/23/040/00476/AM14 0510379678

dt 18 02 2014Date:06012015 Request for increased quantity of
import item No. 1 of norms.

S No 537

Case No A/R-131 M/s. Boom

Systems Pvt. Ltd.,

Farida bad

HQF No 01/85/050/00097/AM12/DES.: Lic.No.&date

Meeung No 21/15 RLA′ No 05/23/040/00156/AM12 0510297632

dt 26 07 2011Date:06012015 Request for fixation of norms.



八

Department of HI
Udyog Bhavan′ New Delhi

File No3(62)/2013 TSIA/(B)

Sub― Ratittcation of AA no-3410037482 Dt-25/7/2013M/S Anupam‐ MHI.

ExpOrt product:Material hand‖ ng ra‖ mounted Quay Crane.IA/eight 2430MT.

lnputs

This has the approvalof JS(tfS)

呻…1‐
て耐

PARVEEN SHARMA

囃驚l欄締ごウ
/

～
1″

丸∵,ヵ二■
マレ

Date /12/2014

し「―
(KI(丁 iぃ/a ri)

lndLIStrial Adviser

n

S.No ofAA ltem recommendations
1 Steel plate, word "Relevant"

to be prefixed
1.05k9/kg contained in the export product as
per C 1647

MS shaped steel, word
"Relevant" to be prefixed

Relevant L.02kg/kg contained in the erport
product as per C 1,647

3 to154 except

70,71′ 84′ 91′ 109

Components Under GN-4 with nil wastage and
accou ntability clause.

70′ 71′ 84′ 91′ 109′ deleted as not covered unCer exim policy

漸 巧 ζ

だ

・）ヽ‐ヽ
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   百午

A                     Ministry of Heavy lndustries&Public Enterprises
Departrrnent of Heavy lndustry

TSW(B)SectiOn

Subject:ApplicatiOn of M/s tthermax Lirnited for ratification of norms

of AA no-3110061766 dt 27-12-13

Ref―  DGFT ID No. 01/80/050/00015/AM15/DES― 1/1288 Dated
17.11.2014`

DES¨ I′ DG「F may kindly
M/S tthermax Limited・

refer to the above mentloned licenses of
Based on the information, this office

recommends the following.
Export- Steam Drums- 6 numbers
Import

1. ltemnol- CS Plate- Taking clue from C-7742, this office
recommends import of 1 .05 kg/kg content in export product.

2. Item no 3 &3- These are components. This office recommends
import under GN-4 with accountability.

The above issues with the approval of IA(KKT).

ご _二 /́´

3(51)/14-TSW(B)

ヾ
単

ィ́2ロロ■三亘XhJ⊆―I
HI′ UO No

1斜
ノθ
¢多́

2り堕句

/、

_ク

″

PARVEttN SHARMA

憮輔鸞蹴

BoC.Nayak
Development officer

09-12-14

datedDeptt.of

隆
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F.No.46011/106/2009-PC― II

Govementoflndia
Ⅳlinistry of Chcmicals`廷 Fertilizcrs

Departlncnt of Chenlicalsだ %Pctrochcrnicals
*****

Shastri Bhar,van, New Delhi-110 001

Dated, the I Sll4December, 2014

OFFICE MEIVIORANDUNI

Subject: Advance Ar.rthorization Applications from M/s. Poly Medicure Ltd. for the

import of raw material against the export of Burette Set & Br-rrette Set

Assembly. (Advance Authorization No. 0510389733 dated 16.07.2014 &
Adv.Auth.No.05 I 03 78497 dated 06.02.201 4).

,F * 'F,F *

The urdersigned is directed to refer to DGFT U.O. No. 01/80/50/0002691AN115/DES-
11771 dated 25.08.2014 & U.O.No.O1/80/50/00288/Aiv{15/DES-V780 dated 2-5.08.2014 on the
subject mentioned above. The proposals of the tim has been examined in this office. The
Department of Chemicals & Petrochemicals recommends the present Advance Authorization
Applicatioruon the follorving basis:-

,f・引c、 /く
2、 r_rll′ lЧ κ

評 が4″

ltem to be Exported Quantitl'
Yankaur Suction Set l No.

Ralv-material recommended to be Imported Quantity
1. Relevant Yanliaur Handle (Unpacked & Unsterlized.

Standard / Crorvn Tip)
Net + 2o/o wastage

2. Rarv N{aterials for 1 kg Components / Parts made of
PVC Compound

(i) PVC Resin

(ii) Dioctyl Phthalate (DOP) / Hexamoll Dinch

(iii) Dioctyl Adipate (DOA)
(iv) Calcium Zinc Stabilizer
(v) Calciurn Stearate

0.704 kq

O.330 kg

O.0165 kg

O.0110 kg

O.0055 kg

郁τ
3.Medical Kraft Paper (Medicai Grade GSM 100 i40%) As per packing policy

4. Poll'ester Polylaminate Film / Soft Blister Film As per packing policy

キ
Tl-ris issues i.rith the approval of cornpetent authority.

%「W
(Dharam Vir)

Section Officer
Tele:- 2338 2515

ⅣIs.Priya Ranjan,
FTDO,(PES‐ I),
O/o DoFT,Udyo8 Bhawan
Ne、 vン De11li-110011
/

PARVEEN SHARMA

剛信電:誇躙 野IR:甜



側 c 面ノ乙

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06/01/2015 - Case No. 3/26180 (M/s Atpine Coils LLP) (Advance
Authorization No. 04 101 55295 dated 17.02.2014)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be prefixed"with the description of import items at Sl.
Nos. 1 to 12.

2. Taking clue from SION C-1175, quantities of import items at Sl. No. 1 to 12
may be allowed as 1.01 Kgs./Kg. content in the export products.

l. Quantities of import items at Sl. No. 13 to25 may be allowed on net to net
basis with accountability clause.

Norms committee may take a view

で属」P4_
Developmellt Ofrlcer

Norms Committec I
DIPP No 12/1/2015‐ TSW/16 dated 06/01/2015

PAl、 EゞEN SHARMA

鵬鰤齢呻 乱[辮:I晴



げ し

Department of Industrial policy & promotion
(rsw)

NC Meeting dated 06/0112015 - case No. 30/3/80 (M/s vijay Tank & vessets Limited)
(Advance Authorization No. 3410039435 dated 06.03.20I4)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import items at Sl.
Nos. 1to 14&20to27.

2. Quantities of import items at Sl. No. 1 to 8 may be allowed as 1.05 Kgs./Kg.
content in the export products.

3. Quantities of import items at Sl. No. 9 Io 12 may be allowed on net to net
basis as claimed by the firm.

4. Quantities of import items at Sl. No. 13 & 14 may be allowed as
1.05 Kgs./IQ. content in the export products.

5. Quantities of import items at Sl. No. 15 to 19 may be allowed as applied for
i.e. 3.52 MT, 1 1.8 MT, 6. 1 02 MT, 7.2 MT & 7.2 MT respectively.

6. Quantities of import items at Sl. No.20,22 to 25 & 27 may be allowed as
1.05 Kgs./Kg. content in the export products.

7. Quantity of import item at Sl. No. 21 may be allowed as 1.013 Kgs./Kg.
content in the export products as claimed by the firm.

8. Quantity of import item at Sl. No. 26 may be allowed as 1.028 Kgs./Kg.
content in the export products as claimed by the firm.

Norms committee may take a view

ガ,″θ遊

く蔦fttr
Development Offlcer

Norms Committec I
DIPP No 12/1/2015-TSW/22 datcd 06/01/2015

PARVEEN SHARMA

剛撃贈澤:lま髯捐重:嘱畢:聰1「
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F.No.46011/103/2011-PC‐ II

Govemmellt oflndia

ⅣIinistry of Chemicals`と Fertilizers

Depaltment of Chemicals&Petrochernicals
*****

ダ
｀
明 2ィ アI
魂ιJ。 )可 |∫

⌒

Shastri Bhawan, New Delhi- 1 l0 001
Dated, the Xgvd December,2014

OFFICE MEVIORANDUM

Subject: Advance Authorization Application from M/s. Stericate Gr-rtstrings Pvt. Ltd. for the
import of rar,v material against the export of various types of Sterile Absorbable /
Nonabsorbable Sutures USP/EP. (Advance Authorization No. 0510381109 dated
06.03.2014).

*r&+,F*

The undersigned is directed to refer to DGFT U.O. No.01/80i50/00068/AM15/DES-
11726 dated 25.08.2014 on the subject mentioned above. The proposal of the firm has been
examined in this oftlce. The Department of Chernicals & Petrochemicals recommends the
present Aclvance Authorization Application on the follorving basis:

(i) 1% rvastage Q\,let + lyo r.vastage) may be considered on the net content of relevant
Braided coated Synthetic tr,vine (thread) made of Polyglycolic acid or PGA + PLA /
Monofilament Polypropylene tkead / Braided Polyester Tr,vine (Thread) / Catgut Tr.vine
(Ttu'ead) / Braided Silk ti,vine (tlu'ead) / rVlonofilament Polyamide thread as contained in the
export product i.e. Sterile Absorbable / Non Absorbable Surgical Suttues USP / EP.
(ii) The Stainless Steel SurgicalNeedle r,vire Grade AISI420 (Dia0.l6 mm to 1.25 mm) may
be allor.ved as 1.25 kg / kg of Atraumatic Suture Needles contained in the export product i.e.
Sterile Absorbable i Non Absorbiible Sursical Sutures I-ISP i EP.
(iii) The reler,'ant Packing N'laterials i.e. Sterlization Paper forotrter PoLrch. Triple Kraft Paper.
AlLuriniLtm Foil (Lamirrated) ancl Polvester Filrn for Outer Por-rch r-na) be allor.,'ed as per general
Pzrckin-s Policl'.

This issues ri'ith the approval of competent authority.

(Dharam Vir)
Section Officer

Tele:- 2338 2575

饒ノ

PARVEEN SHARMA

3峨驚i欄静

り
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Department of Industrial Policy & Promotion
(TS\v)

ヮRMゞ″
″

NC Meeting dated 0610112015 Case No. 53/12180 (lWs Sartorius Stedim India Pvt.
Limited ) (Advance Authorization No, 0710105463 dated 30.06.2014)

Advance Authorisation may be rgtiEeil as under:

1. Net weight of 9240 Kgs. may be specified with the quantity of export product.
2. Word "Relevant" may be prefixed with the description of import items at Sl. No

48 , 50 to 54, 88 & 92to96.
3. Quantities of import items at Sl. Nos. 50 to 54 may be allowed as 475.4 Mtrs.,

96.3 Mtrs., 1 13.6 Mtrs. , 45.4 Mtrs. & 124.6 Mtrs. respectively inclusive of 2 %
wastage.

4. Quantity of import item at Sl. No. 88 may be allowed as 140.8 Mtrs. inclusive of
2 o/o wastage.

5. Quantities of import items at Sl. Nos. 92 to 95 may be allowed as 218.3 Mtrs.,
61.7 Mtrs., 33.7 Mtrs. & 149.9 Mtrs. respectively inclusive of 2 %o wastage.

6. Quantity of import item at Sl. No. 96 may be allowed as 505 Kgs. as
1.05 Kgs./Kg. content in the export products.

7. Rest of the import items may be allowed on net to net basis with accountability
clause.

Norms commjnee may take a view

´

―石K.Jai51'1:r
Development Officer

Norms Committee I
DIPP No 12/1/2015-TSW143   datcd 06/01/2015

Dttdo‰踏覚IR霧配nhde
Ministry of Commerce&lndustry
Udyo9 Bnawan,New Delhi‐ 11



八

い こ_り

MECHANICAL DIVISION

3C(t32.)2014-ivlE

Subject: Ratification of norms in terms of para 4.7 of HBP !Vol) advance License

No bS10389452 datect 08.07.14 in respect of M/s Globe Hi Fabs.

As per the cletails provided by unit, norms mav be fixed as folkLlys;'-
------

. Import of all items except Sno i2, 33 and 54 may'be allowed as

upiti.a on net ro net basis r,vith nil rvastage and accountability clause.

. Impoft of S.no )?.- 33 ancl 54 may be ailor'vecl as 18 nos'. 6 nos' anci 4

foot respectivel.,- rvith nii rvastage ancl accottntability ciause.

This issue ,,vith the approval of Director tME) tbr taking a vie'uv b} NC'

ク・
匂,レ

(K S Sodhi)

AD(ンIE)

Shri uthu DGFTヒ : Bha、

o`O The DC( )ID note no 30(132)/2014-N`IE clatetl
221114

.%イ

OFΠCMII翼品IttT潤:IF鮮躍猟瀦F い.｀

ヽ
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灘粂:柵td
ROOM No.302,DGFT
Udyog Bhawan,New Delhi

Sub― Ratification of the n

ク
ノ
ノ
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ｄａｔ‐

２
　
　
　
　
　
７０

02.07.2014 obtained uncler prr:a 4.7 of HBp (Vol-I)

Ref: - 01/80/050/00278/AN{15/DES-I/555

Dear Sir.

This has reference to ),'ollr letter dated l2llll20l4 on the above subject matter, In this re_qard
lve r'vould like to clarify that we are not utilising the above mentioned license and have

ρ to the DGFT CLA New Dclhi Thcrebre ratiflcatiOn of norlns is nOt
required. Please find enclosed the copy of letter submittecl to the DGFT CLA for sunender of
licensc No.0510389470

Please frnd abore i,.rclerancl close oLrr tlle at the earliest
Thanking you,

Yours faithfully,

For Camfil Air Filtration lndia pvt. Ltd.

ficeo,ca#fl1AIR FttTRlltoil tllotA pvT. LTD,\l',
h

AUTHORTSFD SIGNATORY

Authorised Signatory

脳||

PARVEEN SHARMA
Dv. Director General

Directorale General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Biawan, New Delhi-11

Camfi:Farr Air FiltratiOn lndia Pvt.Ltd.

62. lndustlal Deveicpment Colon/. lvlehrauI Rd.. Gurgaon I22 OO1, Haryara (lndra)

Tel l■ 91 124 487410o FaY +91 1244082405

a marlS I rnfo india@camfrlfarr ccm: pksv.sagar@carrfilia[com‐cam■1
豪 璽聾 亙 漂 聾 塾
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enerd° fFodtt TradQ

IP Estate

New Dehi

Sub:‐ Surrender ofAdvance License No.

oo′ ∫2
Ret‐ File No.05/23/040/0(ほ 61/AM 15

0510389470 dated o8.07.2014

22.09.2014

じく′フζlcル 0/00'ヽ 21∩
ノ99/ゞ´

パ

Dear Sむ
,

With reference to the above, we would like to state as under for your kind consideration:-

We have availed an advance license No. 0510389470 dated08.07.Z0l4 form DGFT CLA,
Ner'v Delhi with Fob Value Rs.2,82,38,750 and. CIF value Rs. 1,35,73,560 for our factory
located at Gurgaon, Haryana.
As we do not propose to utilize the above license, we r.vish to surrender the same. Therefore
we request you to please cancel this license and issue us the cancellation letter. Please find
enclosed herewith the original advance license for cancellation.

Please find the above in order and kindly issue us the cancelation letter of the license at the
earliest.

Thanking you,

Yours faithfully,
or Camf11_4ir FiltratiOII India P、 ■.Ltd.

GNATORY

Dttcb‰留織lR籠慰n.配eM躙柵 T編配臀7

Camf‖ Farr Air Filtration india Pvt,Ltd.

62, lndustrial Development Colony, Mehraull Rd., Gurgaon . L?2001, Haryana (lndia)

ら

tam■1
Tol:,91 124 4874100 Fax:+91 1244082405

E.mails : ln,o.lndltr@camfiltarrcom; pksusagar@camfilfaficcm

□
Website : M.camfilfarr-in

― ―
―



F.NO.46011/106./2009_PC_ll     
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Govcrllment of lndia

ⅣIinistry ofChemicals&Fertilizers

Departinent ofChelnicals`し Pctrochelllicals
*****

Shastri Bhawan,New Delhi_llo ool

Datcd,the/」れ Dccember,2014

0FFICE MEⅣ10RANDUPI

SutteCt:   Advancc Authorization ApplicatiOn from M/s.POly Medに ure Ltd.fOr the impon of
raw material against the expon of I.v.cannula.(Advance AuthorizatiOn No.

0510389511 dated 09.07.2014).

*****

The lindersigned is directcd to refcr tO DGFT U.O No.01/80/50/000270/AM15/DES―
1/783 datcd

25.08.2014 on the sutteCt mcntioned abovc.The prOposal of thc irm has bccn cxamincd in this Ottce.

T｀he Dcpartmellt of Chemicals & PetrOchemicals rccOmmends the prescnt Advancc ALithOrizatiOn

Application on the fOl10、 vi1lg basis:_

1 7 Relc、'ant SilicOne Tube Net + 2% Wastage

i 8. Relev'ant Slip Rin_s Net + 2% Wastage

Net + 29lo \\1asta_ee

10. Relevarrt Catheter

I l. lvledical Kraft Paper (Nledical Grade 100 GSM± 40%)

Tlris issues rvith the approval of cornpetent authoritv.

/
Ms.Pゥκ Ranian,

騨編撫
嚇n

(Dhararn Vir)
Section Officer

'fele:- 2338 2575

lヶ Iシ

Dv. Director General
Directoraie General of ForeignTrade
Ministry of Commerce & lndustry

UCyog Br\awan, New Delhi-11

%ハ6゛璽

Item to be Erported
IV CANNULA

Rarv-material recommended to be Importetl
l. Relevant Win_e Housin-e Net + 2% Wastage
2. Relevant Needle Hrrb Net + 2% Wastage
3. Reler,ant Flash Back Cliarnber

4. Relevant Needle Cover
Net + 2% Wastage

Net + 2% Wastaee
5. Relevant Port Cap Net + 2o7o Wastage
6. Relevant Luer Lock Net + 2o7o Wastage

Net l- 2o7o Wastage

As per Packin_e Policy
12.SO■ Blistcr F‖ 111 /POlvcstcr Polylalllinatc Film/Pvc

哺ヽ
/

9. Relevant Stainless Steel Cannula
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R et」 d OffiCe S■
～
ey No 477&489,No 99 Papparano● kka■ I Vil age.Thiruva lu「 Taluk&0,str,ct Tanlll aヽd tl- 602 025 1NDIA

Phone&Fax:+9144・ 3767 0710 Fax 191 44・ 37670777 E‐ mallil1ldla00wku com
CIN I U35900TN2007PTC064288 「lN No  33521722574. CST卜 lo 981112 PAN No :AACCD6823B

Shri. Priya Rnajan

Foreign Trade Development Officer,
office of the Director General of Foreign Trade,

DES l Section, Room No. 404,4th Floor,

Udyog Bhavan

New Delhi - L10011

Sir

Sub: Ratification of Norms - Reg

Ref: 0+i0i5E960 dateci 10.O-/.i4

24.12.14 フ

We har,: obtained the above referred Advance Authorisation under Duty Exemption Scheme.

However, we could not utilise the same as the goods were cleared on payment of duty.

Jホlmitt   l泥勇肥覇脱躙 誹:T誌‖棚瀧Ⅷlg

Ｋ
，
　

・
一

つ

tiさ＼fOr documents and information.

ln vierar of this we request you

Committee and oblige.

Thanking You,

Yours Truly,

to kindly close the issue without taking up with the Norms

---

For DAEい′ON INDIA A∪ 丁OPARTS PV丁 .LttD. PARVEEN SHARMA

哨驚i欄締

U35900TN2007PTC064288 「lN No  33521722574, CST卜 lo 981112 PAN No :AACCD6823B
Excise Regn No l AACCD68238XM001 Servlce Tax Regn No l AACCD68238ST001

DWIF 1000‐ C012 A4Size

鯖

Signatory
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- Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/s Daewon Automotives India for
ratification of norms of AA no 0410158959 fi LA-07-14

DES-I, DGFT may kindly refer to the above mentioned licence
of M/s Daewon Automotives India . Based on information, this
Office recommends the following.
Export
Coil spring. Quantity 150,000 numbers. Each weight is 1.4 kg
rnay be incorporated in AA.
Import
Spring round bar, dia L0.7,length 2095 mm. weight comes to
L.4 kg same as export weight. So we may rgso_Djnend import
as applled for with out any wastage.

The above issues with the approval of IA(KKT).

Development Officer
18… 12-14

f;(. rlr, tU

-------:
)+ 0L-olltli,

78

1/

DGFT(FTDO′ DES― I
Deptt,of HI′ UO No3(74)/14-丁 SⅥ〈B)の dated

ν

(C,Nayak

PARVF-EN SHARMA
Dv. Director General

Directoraie Gene ral of Foreig nTrade

Minlstrv of Commerce & lndustry
Udvc'q Br\awan, New Delhi-11
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F.No 46011/106/2009‐ PC‐ lI

Govenlment oflndia

Ministry ofChemicals&Fertilizers

Department ofChemicals&Petrochenticals
*****

Shastri Bhawan,New Delhi― 110001

Dated,the rふ′ブレDecember,2014

0FFICE MEMORANDUM

Advance Authorization Application iom Ⅳ1/s Poly レledicure Ltd fbr the import of raw

material against the export of Non Pyrogenic Sterne lntravenous lnfllsion Scts、 vith I.V.Flo、v

Regtllator(Advance Authorization No.0510389660 dated ll.072014).

The undersigned is directed to refer to DGFT U.O. No. 01/80/50/002681AM15/DES-U777 dated

25.0g.2014 on the rubj..t mentioned above. The proposal of the firm has been examined in this office- The

Department of Chemicils & Perrochemicals recommends the present Advance Authorization Application on the

lollowing basis:-

Item to be Erported Quantity

Non Pyrogenic Stenle lntravenous lnis,1量 itS]型些LI‐ 聖 Regulator l  I No.

Rarv-material recommended to be Imported Quantity'

i. Relevant Air Vent Spiiae * ith cover }'Igf + 2oz'o Wastage

2. Relevant Needle (Stainless Steel) Net 296 Wastage

3. Relevant Y-Site 1fst + 2% Wastage

4.RelevantC-Clamp Ne + 2oA Wastage

5. Relevant Button Filter Ne 29`VVastage

6. Relevant Paper Filter Nc 270 Wastage

7. Relevant Latex Bulb Ne + 2% Wastage

8. Relevant I.V. Florv Regulator Ne 20,6 Wastage

9. Relevant Luer Lock Jr{91 + 20,6 \Vastage

O Raw卜laterlals おr l kg Components/Parts made of PVC
Compound

il PVC Resin

iD DlocwI Phthalate(DOP)/HeXam01l Dinch

‖)Dloctyl Adipate(DOA)/PlaStOm01l DOA
iV)CalCium Zinc Stabilizer

v)Calcium Stearate

0 7010 kg

O.3300 kg

0 0165 kg

0 0110 kg

O.0055 kg

I l. Ivledical Kraft Paper ( 100 GSN'I ! 40y'o) As per Packing PolicY

tZ. Sot Polyester Film / Polyester Polylaminate Film ―do―

This issues rvith the approval of competent authority.

Subject :

tYIs. Priya

olo DgfT, Udyog Bharvan

Tcle■ 23382575

rO活争γ
ル

ζl―ン

nJan,

Neッ′Delhi¨ 110011

げ /

FTDO、



い こ 7./拠み
ヘ

Department of Industrial policy & promotion
(TSW)

NC Meeting dated 06t0rt2015 case No. 54l12lg0 (rws sartorius Stedim India pvr.Limited ) (Advance Authorizarion No. 071010570i a"i"aif .Oz.zOul

Advance Authorisation may be .{rfi94 as under:

1. Net weight of 5000 Kgs. may be specified with the quantity of export product.2. Word .,Relevant,, 
muy b" p."fi*ed' with th; J;;pii". 

"i i_poJii"ri, "ili N"1, 4, S, 6 to 9, 20 to 25. 27 & 29.3 Quantities of import items at Sl. Nos. 1,4 & 5 may be a owed as 1097 Kgs.,38.9 Kgs. & 869.9 Kgs. respectively'as 1.05 d:.;isl;;";t, ilTo?"products.
4 Q.antities of import items at Sr. Nos. 6, 7, g & 9 may be alrowed as 171.4 Mtrs.,51 Mtrs., 71.4 Mtrs. f 12.3 {3, _resnectively inclusive of 2 %;;d;. ' "^" "
5. e^uantities of import.items.at Sl.Nos.20, zt,'zi,)5,24 &25 _uf b.-utto*"a u,285.6 Kgs., 3.06 Kgs-, 46.92 Kgs., rer.A'r!r., 102 Kgs., a Ori" 

-rle..

_ respecrively 1.02 Kgs./Kg. contentln the export 
"products.

6 Quantities of import items at Sl. Nos. 2l & 29 tay be a,owed as 42.g Mtrs.each inclusive of 2 o/o wastage.
7 Total quantities of import itims at sr. Nos. 61 to 65 put together may be allowedas 47 Kgs.
8' Rest of the import items may be alrowed on net to net basis with accountability

clause.

Norms committee may take a view
ブ ´

(S.K.Jain)
Development Ofrlcer

イ一一̈
NOrms committec I
DIPP No,12/1/2015‐ TSW/57 dated o6/01/2015

//

ヽ

イー(∫
メ

鰤 蛛簾
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Departrnent Of Heavy lndustry

TSW(B)Section

Subject: Application of M/s Komatsu India for ratiflcation ofnorms of AA no 04!Qt59036 dt tB-07_74.

Ref- DGFT ID No. oL/Ba/o5o/ooz63/AM1s/DEs-r/1283 Dated
14.LL.2074.

DES-I, DGFT may kindry refer to above mentioned ricence ofM/s Komatsu India. The firm's reply of dated 30-10-14 hasbeen examined. Based on the information submitted, tt,ii
Office recommends the following.
Export-
Komatsu Dump Truck-11 Numbers
Import
Total number of items-56. The description of item no 47 may
be amended to" Oil Filter,,.
NC may consider ratification under GN-4.

The above issues with the approval of Industrial Advisor (KKT).

Develo

芽″イたベ

DGFT′
「
l~DO′ DES¨ I

Deptt.Of HI′ t」 o No3(124)/14-丁SW(B)22ラ多dated

野
βゝ´

イC,Nayak
色nt officer

04-12-14

TLv?i.sa



い こ

F No.46011/106./2009-PC― II

Governnlent of india

Ministry of Chemicals&Feltilizers

Departiment ofChemicals&Petrochemicals
*****

Subject:

Shastri Bhawan,New Delhi‐ 110001
Dated,the lご司しDecember,2014

0FFICE MEMORANDUM

Advance Authorization Application from N1/s Poly Medicure Ltd for the import Of raw

material against the export of Non Pyrogenic Sterile lntravenous lnfusion Sets with Threc、 vay

stop cock.(Advance Authorization No.0510390116 dated 05.082014).

The undersigned is directed to refer ," ,o;; ;.o. No. 0l/80/50/00286/AMl5/DES-l/774 dated

25.08.2014 on the subject mentioned above. The proposal of the firm has been examined in this office. The

Department of Chemicals & Petrochemicals recommends the present Advance Authorization Application on the

follorving basis:-

Quantity'

Non Pyrogenic Intravenous Infusion Sets nith Three rvav stop cock

6. Relevant Button Filter \gt + 2% Wastage

7. Relevant Paper Filter 591 + 2?i, Wastage

Net - 29'o Wastage8. Relevant Luer [,ock

9. Relevant Latex Bulb Net+29も ヽヽ「astagc

10. Relevant Pol1,' Carbonate Resins i Grantrles 1.05 kg./kg content in the

e\po11 product

ll Relevant HDPE/LDPE Resin /Granules

濠]〆θど,f´

12 Raw lヽaterials for l kg Components /
Compound

(1)PVC Resins

(11)DiocりI Phthalate(DOP)/HeXamoll Dinch

(lii)Dioctyl Adipate(DOA)/PlaStOm011 DOA

(市 )CalCium Zinc Stabilizer

(V)CalCium Stearate

This issues rvith the approval ofcontpetent authority.

Parts nrade of PVC

附も答期lL

声鷺MiV需テlBhaWan

のンr

」
‐
7/〃収

Item to be Erported

QuantitlRarv-material recommended to be Imported

1. Relevant Spine rvith cover Net + 296 Wastage

Net + 2% Wastage2. Relevant Needle (Stainless Steel)
'[r{s1 - 296 Wastage3. Relevant Roller Body
Net + 2% Wastage4. Relevant Roller Wheel

5. Relevant Pr..l'ge Filter Net + 2oz'o Wastage

0.7040 kg

O.3300 kg

0 0165 kg

0 0110 kg

O.0055 kg

As per Packing Policy13. Ivledical Kraft Paper (100 CSM + 40%)

14. Soft Blrgter Film / Polyester Polylaminate Film

ビ    (鳥稀―

黎隋
Section Officer

Tele:- 2338 2575

ウ



卜PEN私 lR
Pentair Vatves & Conlrots lndia Pvt. Ltd
iformerty Tyco Vatves & Controts lndia Pvt. ," t\1 |
A-302, lvory Terrace,
R C Dutt Road, Atkapuri, p.OO L

BZ e pr€D (rcr
Dt 12.112014

ⅣIinistry ofColllmcrce and lndustry Dcpartmcnt ofConunerce,

Dircctorate General ofForeitt Trade,

Udyog Bhavan,New Delhi.

(DES―I SECTION)

Kind Attcntion:MI PaⅣ ccn Shalllla

Dy DGFT

FILE NO.01/08/050/0252/A■
71¨ 15/DES.I

SLIB: Ratification of Norms of Advance Authorization No.3410040444 dt.|4.08.2014.

Dear Sir,

We are in receipt of your lener dt.07.194y+u"d noted the contents therein.

V3dOdara-390 007 1ndia

Tet i■ 912652331944/6482
Fax:+912652336926
www.pental「 co rr1/vatves

I S <t 'lLt*

づ
β
:す′キ7キ;)Plさ

FSe notc lh(・ Said authO五 ZatiOn Was i

FI
Hope above intbnnation is in line w'ith your requirement'

Thanking You,

Yours faithfully,
VALVES AND CONTROLS NDIA PVT LTD

AUTHORISED S

ム/
輻

|“

・■

ⅣヽORKS      :SurVey No 150,Hatot‐ Katol,Oodhra Road,P O M89haSar,Pin-389354
Tel :91-267620461,20056,20079 Fax:91‐ 287620162

SALE5 0FFIC[ :Chennal.Dethi, Kotkata,I・ luいbai&Pune

Dist. Pachmahat. Gularat llndial
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F. No. 715912014-TSW
Ministry of Commerce & lndustry

Deparrme., 
"i+$ffi,!:l,[ff, 

& promotion

Subject: Advance Authorization No.0210204920 dated 04-09-201 4 for export of Kit

Receiver - M/s ln Trans Engineering Ltd' Kolkata

Reference :- DGFT U.〇 .No.01′ 80ノ50ノ433′AM‐ 15′DES‐ l  Dated 20¨ 11…2014

DGFT may please refer to their above mentioned UO and in this connection, firm

may be requested to submit the following :-

i) The material of the Gasket proposed to be imporled for each export item, i.e.,

Kit Receiver.

ii) Complete calculation for requirement o-f lmport items separately for both the

export items indicating net content of import items in export product and

wastage,ifany,dulycertifiedbyCharteredEngineer'

ク、″壁 尋 ン

夕
/‐ヽ

(NAND LAL)
Sr.Development Officer

09‐ 12‐2014

%ル
鵬爵鰐熙誂:癬誦晴
Udyog Bhawan:New Delhi‐ 11

り

及杉 ダ/1卜 rl

uthuk DES‐ l

r l;rf rv - P-t-



F (`「, 46011/106′2(}09_P(-11

(3o、
′
erll!llell1 0F〔 11〔 lia

lヽinisttt of Chenlicals&Fcltilizers

Depaltillent ofChenlicals」 ヒPetrochelllicals
*****

~√′/・ノ/フイア:~

Shastri Bharvan, Nerv Delhi-ll0 001
Dated. the De+e+H.bet-3+H

2 kd ]qu...+r-,, , t-+tl-
OFF I CE N'IEIVIO RAIYD UII

Subject: Acivance Authorisation Applications tiom lv'[/s. Poly'lvledicLrre Ltd. for the import of
rarv material against the e\poft of Plastic made ups of lvledical Gracle PVC Compound.
(Advance ALrthorization No. 0j]!r90ll5 dated 0i.08.2014 &
,\dr,'.Autlr.No.0i ltli9 I iti6 dated I 2.01.2014).

The undersisned is clirected to reftrr.'r DGFT L, O. *" 0l/S0'i0/00l86iAI!tl5lDES-li l2i7 tlatecl

il Ii l()i1 & tJ.O.No.0li80'50,0{)169'Atr,tl5iDES-li llli drted ll.ll.l0l.l on the sLrbject menrii)n3d
ab{)\e ilre prop,;srils of the i'irnr lras becn ei.enriueLl in this office. Tlre Depanme'nt ,tf Clremicals &
Petr;,chir-niials rec,lurrlencls tlt: 0fes.r.it Aclran:e ALrthorizui'-,n .{pplicatierrr on the tbllt-,'.,,irtg trlsis:-

IIem tr.r be E-rpr.;rte tl O urntitr
Pl:sii.-s made Lrps r-il \ftrii:ai tlraJe PYC Comp.,irn,-l tSLrch es

E\tensiL)n TLrbe. Sucti,rn f'aiiteter. ()rlgen Catiteier. \asal O:t.,grn

Catheter. Nelatorr Catireter. Fernaie Catheicr. Rect;rl Catheter. Rv [es

Tube, Ler, ins TLLbe. Stomach Tube. lnf-ant Feeding Tube. Urnblical

Catlieter. Redon Drainage Tube. Abdominal Drainaqe Catheter and

variLr Lrs other Catheters)

０
３

Ｌ
ヽ

i Rarr-materiai recommencled to わr lkg l Quanti■

1卜 leclict11 1

be importeci

ConrpoundI'artlCr.inrponent mirde ol P\-C

{l reiie }

r'. :,_.:.

i D; t)i:q' i Pl,tl'alriie i Di--tF r F[;r:ur,rll Diiicir 0_3■ 5(〕 k雪

3 Di〔)ct}l AdiPate(DOへ ) [1017]5 kq

-1. Calciunr Zinc Stabilize r l■
O1150k奎     |

i Calciurn Stearate

6 lヽedical Kratt Paper(GSヽ 1100± 3096)

7 POI、 ester Pol、 la11linate Filnl  
・

this issrres rrith the approral of crrmpetent aLttlioritr,.

0 00575 kq

.trs per Packing Policy

I Dllaranl Vi「
) °́
〃場″Sectit-rrt 0lficer

l-ele:- lllS 2r75
S lll・ i.S.ヽ Il:ti11ll(li nl:11・ ,

FTDO.(1)ES-1).
(「)/()D(]F「 _1'd)og B11■ 、、〔l11

Nc、、[)elh i― l10011

As per Packing Polic-r
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F No.46011/106/2009-PC‐ 11  しく
ι/

Government oflndia

Ministry ofChemicals&Fert‖ izers

Departmcnt of Chemicals&Pctrochemicals
*****

Shastri Bhalvan,New Dclhi-110001

開 銀 歳
ォ 4

0FFICE MEMORANDUM

SubieCt:    Advance Authorisation Applications iOm V1/s.Poly MediCtlre Ltd.for the import of

raw material against the export OfPlastic made tlps of Medical Gradc PVC COmpound.

(Advance   Allthorization  No.  0510390116   dated  05.08.2014   &
Adv.Allth.No_0110391366 datcd 12.032014).

*****

y÷幣縦i繕」i掛鮮善鮮1
lthorization Application on thc foHOヽ iヽng basis:―

ut

だ́ブイ/17「

variotts other Catheters)

Rarv-materiai recommended
―

pOrte〔i for lkg Quantir"v-.

Parl/ContPonent mrrde of PVC ComPound (NIedical

Gra(19) _____
0.7360 kg

L PVC Resin

2馴 OCり Pll山 」江e20P)/Httamoll Dllch
0.3450 kg

i Oi O.r.rt AdiPate (DOA)

i. C,^rc"r^ Zinc Stabilizer

Ft p., Packing P{,.t

…

CrPOua面 n,tc Film

Tltis issues lvith the approval of competent authority'

｀`//Shl・io So Mlltllukumar,

FTDO,(DES― I),

0/o DGFT,Udyog Bhawan
New Delhi-l100‖

slRttl蝋よ
り万場

Tele:-23382575

0.01725k3

o.01150 kg

0 00575 kg
5. Calcitrm Stearate

雨 PaCttng P些
(GSM IQO± 30%)

Quantir"r"
σ
０

‐
Ｋ́
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Ministry of Heavy indr-rstries & Pubiic Enterprises
Department of Heavy Industry
TSW(B)SectiOn

SutteCt:ApplicatiOn ofM/s Hari Machines hd for rttiication ofn0111ls ofAA

no 2310003202 dt 10-07-12.

Ref‐ DGFT,I.D.No.01/80/50/233/AⅣ l13/DES¨ 1/1452 Datcd 15.12.2014

DES‐ I,DGFT may kindly refer to the above lnentioned licence of M/s Hari

Machines itd.Thc abovc rnentioncd referencc has been exanlined.It is obscrved

that the DGFT has again fonvardcd the fl.111's email which was already

exarnined.E)GFT is requcsted to get the infollllation to this ofice lctter of dated

0909.14(copy enc10sed)tO CXamine irm's reqllest.

The above issues r.vith the approval of IA(KKT).

FTDO.DES¨ I.DGFT
Dep■.of HI,UO No3(104)/12-TSヽ V(B)2ι  l dated

Development Otticer

24.12.14
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Subject: Fixation of Adhoc n"T %?Xni-;l ill,U"i,:lH:^1-fferJi,: 'l:[1
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Techo10gleS PVt Ltd.

The tbllor'ving may bC made lnthe nOIms:―
高ze wdi may be amended as 540

The num6er of items°
ボ徹‖:葛littittOlttdghК m五dng ttC Same

This isSue with the apprOVal of DircctOr(NIE)
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NC Meeting dated 06/01/2015. _ 9*: No. A/R_49 (M/s. ptansee India High performanceMaterials Pvt Ltd') (Advance authorization No. oi ioiiasl ldared 1 4. 1 0.20 t 3)

Norms may bernodified as under:

l' Description of export item may be amended as " vacuum Evaporator Assembly forDeposition of Metar consisting iirta"rvua""r, gvaporation Boat & Tungsten Metalizing
2 Quantity of import item-at Sl. Ng. I may be arowed as 1.10 Kgs./I(g. content in theexport item for the manufacture of Tungst'en l,l"iuiiring c"il 

". 
p.;iiail- i-;;;."3' Quantitv of import item^at sr. ll" z ,i"y u. Ji"Ld as 1.50 Kgs./Kg. conrent in theexport item for the manufacture of Mo.lybdenum Eiaporation Boats.

Norms committee may take a view

Department of Industrial policy & promotion
(rsw)

い こ 9'rr,'9?
こい,こνC P潔―Ч

'乙―1/r「

亀 訂 r
Development offlcer

Norms Committec I
DIPP No 12/1/2015-TSW/49‐A7R dated 06/01/2015

w3甲,勁寧
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Department Oflndustrial POlicy&PrOmOtion

(TSW)

NC Meeting dated o6/01/2015-Case NO.A/R‐
63(M/s Larsen&TOubrO Limited)

(Advance AuthOrization No。 0310762323 dated 18.12.2013)

NOrlns may be mOdittd as under

1' Q-uantity of import item at Sl. No. 10 (Refractory material) may be reduced as 66gMT and the same may be allowed ur i.Oz rgs.irg. content in the export items asclaimed by them.
2' Quantity of import item at Sl. No. 12 (Refractory material as per amendment sheetNo'2) may be allowed as 10764 Numbers(9o.og Mrl on net to net basis withaccountability clause

Norms committee may take a view

Norms committee I
DIPP No.12/1/2015-TSW/63-A/R dated o6/01/2015

亀 ittr
Development Officer

場 ζ /
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F‖e No.3(15)/2013-TSVV(B)

Department of Heavy:ndustry

Udyog Bhavan NelA/Delhi

銘 虐・∩ぽ́′,1

Dated 2/1/2015

Subject: Ratification of AA NO. 6110001074 of M/S. BHEL, Haridwar

Export Product: Steam turbine, Condenser, and Generator (2x660MW), Mauda

Super Thermal Power Plant.

lnputs

This is in continuation to earlier re.Pr1lgldelonit 06.03.2014, cleared by

Norms Committee on 18.03.2014. Following items were deleted earlier because

details of the items urere not given. Norl the applicant has given detailed list of

following items vide enclosure to DES-1 letter dated 22112/201,4 '

Above items are recommended on net to net basis with NIL wastage and accountability

clause.

This has the aPProval of JS (RKS)'

9,め ,勇レ

leu-t'-l---'--
(K.K Tiwari)

lndustrial Advisor

Turbine Accessories. Detail description as per list'

Fixtures, tool fixtures, wrench, pin extractor, mandrel, shackle and

assembly device are to be deletedlom the list.

lrrtrrrn.rt.ti"" for turbine- Detail description as per list

G.*r.t", Accessories Detail description as per list

Stroboscope Fused on rectifier wheels

ffidischarge monitoring system for Eenerator

ViUr-tlon isolation system for TG foundation
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Department Of lndustriaI POlicy&PrOmOtion

(TSヽヤЭ

夕断.条移

NC Meeting dated 06101t201.S. - 
-!asq _N9, A/R _129 (Ws ISGEC Heary EngineeringLimited) (Advance Authorization No. 0510350891 dar;- 08.04.20f3)

Norms may be modifigd as under:

1' Description of export item at sl. No. 1 may be amended from., sASoLLrFr REACTo[Ja^c_!_o ]:[VR_105) (io be supplied io:o pJ9,,to
'SASOL LrFr REACTOR rAG No. 130-vR-10s) jio u" ..ppri.J ii, lo
parts)', .

Norms committee may take a view

Norms committee I
DIPP No 12/1/2015‐ TSW/129-A/R datcd o6/01/2015

PARVEEN SHARMA

剛朧椰1擢報]絆

多 一 語 け
(S. K. Jain)

Development Officer
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Department of lndustriaI Policy&PromotiOn

(TSW)

留

イ 嵐 席
言,c

Development offlcer

NC■IIceting dated o6/01/2015‐ Case No.A/R‐ 130(DI1/S ISGEC Ⅱeavy Engineering
Limited)(Advance Authorization No.0510379678 dated 18.02.2014)

Firm may be asked to cJsQ_as under:

I' It is seen that the import item at sr. No. I includes ,,straight 
tubes', & ,,u bend

tubes". As "U" bend tubes are being imported and not falricat"a r".- 
"*igt,tubes, you may clarify as to why the wastage would be more in case of .;fliJra

tubes, supported by the wastage details at eich stage of manufacture.

Norms committee may take a view

Norms committee I
DIPP N。  12/1/2015‐ TSヽV/130-A/R datcd 06/01ノ 2015




